COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

Sardar A. 8. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Sixteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 11th March, 1858.”.
Mr. Deputy-Speaker: The question

is:

“That this House agrees with
the Sixteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 11th March, 1958.”.

The motion was adopted.

RESOLUTION RE EXTENSION OF
PERIOD OF RESERVATION OF
SEATS IN LEGISLATURES FOR

SCHEDULED CASTES AND
SCHEDULED TRIBES

At ey g (Srag—3fEa
~sagfaa nifew  onfaar):  Sursa
wgeg, # d¥e7 9w wear g & gw
Nraga g fx g mafaE |
HgaeT W@ & foqg fagw  w=w
Fxar arfey, arfe dfawm § w6
3¢ & wrnta q9g w1 faara—des
# wqgfaa wnfoaY s sepafaa
stifes fagi & (o Iwafras eqei
® T Fr Aty = ad Wi Sgr o
T
. JOSTR WRA : WIEATT "I
«q ZET W | Tg WY A A
aT Y TA WX wN § REAY @1 §
wgar % ag 3@ 97 aFQT W F
afr §fF wm aazaw & zafag
¥ qgS TH  ® ACAF  FHAT FT
qar wgar g+ faat fagw A% 9w
o7 WY §, S8 wew Qo g B e
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TH A9YA 9T 91§ FWT Hrga™
AT AFT | xEfow X oqrw q @Y
ag Fg1 918 § ¥ g asew g5 wwre
@ W &7 q F7 aKi &, qiw fAaw
SOET # SgUET T AT qH, AT &Y
gl grem |
Qe wmita wrew : qw faee
IATSAN WA : FH A FH {4 AT
77 fgae @A & $r§ A TG &,
FfaT W< 79 faee @ g, Ot aga
G AL AT AT GHT | |
z¥ fuse 7 WY wa—ary fare-vd ad,
ar 3w )
st g0 ®Wo weTw (FFTA-
Haa-—wqgfaa arfagtr): a@ faae
#t %% fu S 1 gasr A fgeay
arfgT |
IATANLIN : 2IF AL ATEA
% fag =ma fyqe § R fasgid 3
firy @, 9w fag qag fire <@ @ &
st waw faz o (fedromaTe):
g feaar & 7
Jqrene wRAw ¢ 2 =5 e Az
Shri Naushir Bharucha (East
Khandesh): Why not extend the time?

Shri B. K. Gaikwad (Nasik): The
resolution is very important, and,
therefore, the time may please be
extended. If Members want to express
their views, they should be allowed to
speak.

Shri Thimmaiah (Kolar-—Reserved-
Sch. Castes): We may extend the time
up to 6 p.m.

Mr. Deputy-Speaker: The difficulty
is that hon. Members do not take up
the question when there is the oppor-
tunity for them. When I was putting
the motion before the House and it
was being voted upon by the House
nobody stood up ana said that the time



< so3% Resolution re:

{Mr. Deputy-Speaker]
allotted was too small. Now, imme-
diately after one minute when the

~ House has voted on it and given its

approval, they say that more time
should be given, Would the House
like to alter its decision one minute
after it has taken that decision?

Shrl Tangamani (Madurai): 2 hours
and 29 minutes were fixed so as to
enable the second resolution also to
be moved. So, if more than 2 hours
and 29 minutes are given to this reso-
lution, then the second resolution will
be elbowed out.

Mr. Deputy-Speaker: Yes, certainly.
That was the real reason for allotting
this much time. But if there was a
demand for more time, and hon.
Members thought that time should be
extended, then in that case, when I
put the motion to vote, they should
have raised that; when I put the
motion, I looked round, but nobody
stood up to say that. What could I
have done in that case?

sft Lrrareg TeaTe : ATAAT FATSTE
PR, UK ® HHA & F A EHe9
g frT g, SER A A A ww & T
ag war St g B freger wwew
o foxger grsw & fag  wweor
® g d G & Y @@ aw w
wafy <&t 7f ¢, 3u% wATa g #Y
ATOW | TH @ AR 59 wafa 7 agr
fag ad 1 g g0 A gfom AR
aifewd, faam = am *® fag
Kﬁmﬂﬂ‘gf g ETag oW wm

IJer R Wt Y 9% ¢ 1w feafa
# ¢@ €0 ® LA &7 g & A
ar 1| % ag vy wew g 5 fad
ww wat & gfomi o wfeanfeg)
oY foreelt et g wifge &Y, s
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gkt e A Arar @ fe dw
# o % guras W frad e aft
o § WAt ¥ A, @y
agdl F ag wtqe ¥ | wrEwT R
wHafal &t ag gwgm adf oy
21

o gfoom waardr T Ay
#E Sy WY i gfe & Qe wrar @
ok dar gfex & Rar v @
IE for STy qEdr ol 9% FaT Srav
31 ag vy wrar § v & gfom §,
q uywF snfa & § WY 1% a1y ¢ a<g
w7 sgag  fagr st wrfeg W) fiear
rar & gfemr aar arfamdt o gw
AT A @A & I grw aga ww @,
? aga wfus frgd gr § X o=
FEL AW H AA AT WY /g Afww
UEEAT § | AT Y@ & wHa |9,
WA FTHr AT & | AT W AR A
door fad gu & } afx www w1 fag
o F At W X & #Y Fr A wraw
TE Ay ¥ 5 gw xw W F Wi
urr WY 9T 9T 1

JuTeaE AL, ¥ Ay | fdww
st wrgA § fr o fagdr gf w1 &
SR FEQT F § F/7 WA 7 a9r IgrEr
N F @@ &1 9w i T &
AT §, ITH W @A # Q. "qHTT
aft § I™ 9w ww & fug
oy A | IAWT  qErE § _HL
At Fq@@ FT AN F= & ag Q)
oz gar & gfoml ST aE *
forg wg gTRTA A M Fey wore fear
g 9E% wqEre W W Am W o
A kg ¥ g F g Ay dxwor
g & af% & & § g At & e
farre # f5 oo onr gEL AWt @
AN T o7 THA |
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& wrow graR forar &Y ao Sy
dar g1 #H R | Y gr—
wferai faanfadi =Y e &, Y agran
I Frerely &, ag Tpeeelt 97 Svi WY
T T M AR & aff &
qrlt & & oY Wt qgfeer o et
qAE § X §, ST WY TR 9 A
T aff foar smar @, N Awfaar I
faq food sv @, § 7=y adf &
g &1 TWIAEEN T A &
WE AT § 1 W@ A} @
qEaws AT frgng@an #
1

A AT A @ § SuA 41 um
gy fzar § f oy dweror g ST
& 9% 7@ W & fag W agr
T |

T @Rl & WY & AT T awq
LGl o
Mr. Deputy-Speaker:
moved:

“This House is of opinion that
Government should introduce
legislation to amend the Constitu-
tion so that the period of reserva-
tion of seats in the Lok Sabha
and the State Legislatures provid-
ed for Scheduled Castes and Sche-
duled Tribes under article 334 is
extended to a further period of
ten years”.

Now, may I have an idea as to how
many Members wish to participate in
the discussion? —I find that about
40 Members wish to speak. Hon.
Members would themselves realise
that even with a time-limit of 7
minutes, we cannot accommodate so
many Members.

Shri Mansen (Darjeeling): May 1
submit that the allocation of time
may be on a State basis?

Mr. Deputy-Speaker:
objection to that.

Resolution

1 have no

smu-nouui
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be represented. But still others
would feel that they should also be
allowed time. I would see that all
States are represented, but then I
have to make a choice. How can
everybody speak? Hon, Members
will appreciate my difficulty. If they
can decide among themselves and
form groups, that certainly would
make my task easier.

. Shri Yadav (Barabanki): Parties
should also be taken into considera-
tion.

Mr. Deputy-Speaker: Parties also
would be taken into consideration.

There are two amendments tabled.
Shri B. K. Galkwad: I want to
move amendment No. 1.

Mr. Deputy-Speaker: That is out
of order.

Shri Vajpayee (Balrampur): I beg
to move:

“That in the Resolution,~jor
the words ‘ten years’ the words
‘ive years only’ be substituted”.

Mr. Deputy-Speaker: The amend-
ment is before the House. Shri
Kodiyan. The time-limit is 7 minutes.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): The question before the
House is whether the period of the
right of reservation conferred upon
the Scheduled Castes and Scheduled
Tribes under article 334 of the Con-
stitution should be extended or not.
To answer this qustion, we have to
examine the circumstances that led to
e inclusion of this particular article
in the Constitution, and see whether -
the conditions of the Scheduled Castes
and Scheduled Tribes at the time of
the framing of the Constitution have
now changed for the better so as to
do away with this special right of
reservation of seats for them in the
State legislatures and in Parliament.

When we go into the question as to
what has taken place during the last
six or seven years, we can see that
certainly a considerable amount has
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been spent for the upliftment of these
Scheduled Castes and Scheduied
Tribes. But the real question is
whether this ameliorative work in
various welfare schemes has enabled
the Scheduled Castes and - Scheduled
Tribes to stand on their own legs as
equals to other citizens of the coun-
try. One need not argue much to
show that the conditions have not
improved much. The Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes is an elogquent
testimony to show how far the condi-
tions have improved. They are still
very backward and very deplorable.
The progress made so far in this con-
nection has not been one which
everybody expected when various
measures were introduced.

At the time this particular article,
334, was discussed in the Constituent
Assembly in 1949, several Members
feit that the time limit fixed for the
reservation of seats in Parliament and
in the State legislatures was not
enough. Some of them even moved
amendments. But ultimately the
Constituent Assembly decided the time
limit to be 10 years. If we examine
the objective conditions and realities
of life today in our country, we can
find that the Scheduled Castes and
Scheduled Tribes have not come to the
level of other citizens of the country.
I this reservation is to be withdrawn,
they cannot get themselves elected to
the various legislatures as well as to
Parliament.

Take, for example, the case of
various Upper Houses in the States
and.also ‘the Rajya Sabha here where
elections are taking place now-—as
ordinarily in the case of the Legisla~
tive Assemblies and the Lok Sabha-—
where there is no reservation of seats.
The representation of Scheduled
Castes and Scheduled Tribes in the
Rajya Sabha and also in the Ubpper
Houses in States is hardly one
per cent.—perhaps in the Rajya
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Sabha it may come to three per cent.
Therefore, I am strongly in favour of
extending the period of reservation by
a further 10 or 15 years. I do not
think that within those 10 or I5 years,
everything will be set right and these
people can stand on their own legs
and contest elections freely to send
their representatives to the various
legislatures.

Therefore, 1 request Government to
consider very seriously the extension
of the time-limit of this reservation
and accept the Resolution.

st wraddy : IuTSAE AR, W
JeTa g5 & qEa faarad §w @,
IR 47 oF qMaA Iufeqa fear @
IT FAT § g eree g fv g
FTFEE WX g ee grgsy & fog ot iF
fod s sraag, 999 Hagua § |
dffn ag fomsm ffaq #wug &
g @1 wfse, 9% wwaw ¥ 9O
e &0

a d@fawr aforg F o8 wwiv &
syaeqr AR g o #Y oY, qa 97
it & fomt § ag aw fasgw
a6 @t fr ag 1w IFA suFedT @,
ATqT |EAEgqT  # Wi W &1 48
HAg Ar Wifgn 9@ gAY SuEE
FTeE T ATGFS T K Y S
qrew 7 W1 qATR AT FI TSAT HY
faam gyt W d9g F 9T "R
T 2|a € fr g fear & Y < safa
gi W1 @ dggEs wre W e
ey % W F o i wfamere
7T A 9w N § IEE WA
T AT F §: a5 ] § A qygew
e W degER Tvgew § @ W 8,
fesg oY o @ F @ T &
g qF AT A5G AW § WIT ITH T g
#r ®Y ea e igq
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o g1 F wawar § v xw ag W
wafe T ar fo & AT 9X ag *Y Al
Qo d fm & golia g RA
for ¥ & WX 9w oY s AR @

T &

g ad o sag § ag fasge
T ) g ag g e g sregmr e
sfar Frgdae &1 g o e
gvRgE g A s gAr €, &
39 aafe AL agdr | AT B oW
aF @ & WT P gF o am
FT AT Fo Afey e gv w0
w7 AT, gF @ g ard W A
fraer go1 7 @, x&@ HTX A gty
afcfeafyy garidw Fd@w w AfAF
i qfic & ¥ on e safe
fog #X ¥ gt adt § merfas
e wfaw G F gH gw T B
wifawrdr af@ds X, s oo
FaTt N Wy fred gu g § g W
® qATT @ 9 §T 915 | ararfow
it Y frgE g d, A gravnay
& T 9T ATAT AT AR W Y@
atferi, wad A wE wrdz A E
W I GeAIAT A orea A W
mﬁ@;@malﬁ:qi ﬁﬁqﬁmﬁ
ﬁﬂfé. § oqmiy q'g"\ré T -
fosfrer qa Qa1 A9a a@rw wrEy
forad i g woTe o7 Rrgerew g @
7%, €@ o7 B A §)
T gwerm ®1 i T gRewor ¥
TE AT AT & wEwat § 5w
zfre®ror ®1 ST gw AN A afv-
ada A ot wfiy el § EET A e
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o wwr § o7 Sraleden #r e &
forg g el SEaY ot efrenifa-

aYer swreer fia o wwa 1)

st win® (fasraqe) : SaTenw
qRA, W T gF e A AV A
fat & wawar § 5 & & anr ¥ qEwa
¥ fr gfom st afeafogt & ¢
doaer T § A W ad ¥ fag e
w37 fear o, S W T # Wy
FAT ¢ AT FT AHT | W qg A0
to ¥ ¥ faqg wgd & o9 fi5 & arahg
greg daw L A ¥ fag fr wgd &
IAET I FEAT T & £ gw uw fafarer
o U AT T W gfiNue
®TAT WA & qT YA KW T&AT
wied § | T SeyeT Fre Wk degeE
gresw F fadaT & fag o ad &Y
wafe &1 qaEETa wET @ ) g 6T
ot o fF W< ToaT & 7y Y€ Qew
¥ g1 Tgafe 76 f B 8y s e
w wifaw s § ofeda &1 F & wo
wd & W vy wWT Wy § Wi fow
qgafes w7 Igfaat & fgam
TFT YIRT THE FO &, ITHT W A
¥ uoT ¥ T IW AW ¥ FI FT IHA
Qg a¥TaET & faeg ¢ ol gy @y
Rt & age @ WX e @me
7g #wiv #Y § 5 % fod@wa
fAfcw g arer & fog sl wgr fean
arq | A Y O AT AEET F 90 O
vy e gwt ghomr s arfEanfaay
F e %Y v 37 a4 @ WX e
FER A rom 1 { af wwwan
fs wo¥ oot wegn wrfe & et &
¥ gere %Y wraAr 8= Y wdr §
I wEHEE & AR F A wewar
yg B guw { ur gwelt @ it &
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&t ZJweft v @ w W gad A
Rwyi at o raw @ & WY S
& warft wifaws sear s dafrs
TAEqT 7 FTHY qfadT &< q% §, I
yfra s e § wiix xafag st
fard@wsr @ or 7 @, I fag 0
wpfae avr A € afewr o 3w & o
g wTfaTet s wg Wk & & W
"y 9 afer T At § ¥ wifws
WX aordfaes Enlt 1 sher frard
o1 @ § WX I g7 serrer & wra=Aw
#§ o7 awft & | ww #F wg awd §
fir gfort st sfenfadl & werer
*t wraar @ 1 saw frafser srorvedy
g mger gE @ Wk s |3t §i
g mw o & & gheee A wf-
Fifea) # o g RN 1T 7
WA A ATAAT d=r A€ A 1 wwd
& I ¥ & 1 xafag wewr ag
AT T AHIT qEE FT A MW
fir $HY TOTA FT ATEAT d=v AT &,
wE I gy v g 1

FTETQ il wY & W wi"
ATgAT e § Aad fis s wEear
€ | o W srgdT SO A fae a)
fF aTeTT w1 F1E ¥ &Y § g <
TR ®T wifaaeg a#f § I wrfz-
arfagt WX gfomt Y fead = faa
gC & WX W w7 glawd agi w3
T 1 %% A wgd, gt Wi wEt
# wgt a7 s A @



AT afrwor ¥ fifiger § ot At ey
F R ard wrk e weiw W< vy
¥ Nifer & 1 T g F wore g Afe
At s wfzafadt & fag w@ fr@-
o W frarr Y to a¥ ¥ fag Wi
TEFT AR M ET I w® &
W & I g ded & e g
s ol & age st g &
Wit qrfearde Ot s srilg ST
TATdt § A AT ¥ O g AR
WY 9T & fag Wy awTe S gwar
&, et gk g § o ag g #
g § 1| A A § 6 R wa figg
ATt ® ol " 3 & o fe g
fer =rgd® & W< % wroor wror Aqw F
WS araraer dav & gy g fee oft
wT gaw a6 § fe ga st gl
& agwt WA F ghomt st vy aga

¥ i witg
#59 s< g@ ast ¥ fifed waeqr §
TEX W & W FAHT FL FHT & T
T AraT §, W OF g ¥ Iy WY
gy #] Iwix 7 § e & W gauit
N woxd T aXT | g g A
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frae #r firarg o a§ & fag Wik
AP AT Y AT A refr § o g ok
T AT A FF
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¥
|
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|fier Iuwr A1 +fF Tw wwar

i g9 9 XY JiT @ ¥ 1%
firdY ga ¥ ufe WY v weay aft
AL AR A ATRTC AT
o afgafaat Wi gt o foeelt
Her § 39 wara ¥ g g & w1
&9 A qg wi w1 @ & 5 gl ser
& waT ¥ o T faar ww e
g AT v g9 firdy gat & wifwwc
wr lff B @ & 1 WX ReT g oty Y
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fr g & g & wifyy @ & WK
THRANTRIATE, dr g qd &
HAX g7 qUaT o1 967 & 1 T
wrs ast 7 guik faw fvg aF Jaeat =
fax steges wre i ® foE F
fraar & ok 9% sfafeT ¥ gvaw
¥ gug WX fawer ofewsi § fad W
IAY ¥ 9a1 A9 § R SERF
fag fea wa samt & afy aga &
Y @ & W) @ g F w6k
£ o 2 tagHr ATEY g9 ATeT § %
awi T goaar § e g A T R
Wi gafag g 7 #47 § fa gq fearea-
59 ¥ Al #Y g0 A ¥ fow Wk
agr frar sma WY ware gan faar st
& av &g #& Ta7 97 ad) §ir | 3fEy
7 g9 YT T ARG FLGATE |

IJACAR WEET ;. AANT T Bl
o foFe & saTar wug A7 w1 9o AdY
waAr Ffem |

Shri B. K. Gaikwad: Mr. Deputy-
Speaker, Sir, of course I have no
time at my disposal and so I will be
very brief.

I know that the position of the
Scheduled Caste people in this coun-
try was worse, and even today, it is
worse. That much I admit. The
question now before us and the coun-
try is how that can be improved.

I would bring to the notice of this
non. House that in the very beginn-
ing no representation was given to
the Scheduled Caste people. They
were sent by nomination to the Legis-
latures, the local boards and so on.
But, when persons from India were
salled to England as members of the
Round Table Conference, at that time
when the question was discussed, it
was Dr. Ambedkar who fought and
fought and got the reservation, this
representation for the Scheduled
Caste people. But, it is a long long

-
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history and I do not want to repeat
it. He demanded that the Scheduled
Caste people should get due repre-
sentation and, accordingly, the Com-
munal Award was given by the late
Prime Minister for England, Ramsay
MacDonlad. Due to communal
Award, there was separate electorate
Ziven. As soon as it was heard by
Mahatma Gandhi, he started a big
fast. He went on fast in Yerrawada
prison.

Of course, I do not want to repeat
the whole history. There was the
Poona Pact. In the Poona Pact, joint
electorate was accepted. The late
Dr. Baba Saheb Ambedkar was
opposing this because we were fight-
ing to safeguard the interests of the
downtrodden Scheduled Caste people.
Against whom are we going to safe-
guard our interests? We are not
going to safeguard our interests from
the Britishers or from the Muslims
who had gone to Pakistan or from
anybody else. We are going to safe-

guard our interests from the caste
Hindus whom we call our brothers. ..
An Hon. Member: There was no

Pakistan then.

Shri B. K. Gaikwad: We want to
safeguard our interests from the Caste
Hindus of this country. And, now,
what does the joint electorate say?
It says that we will be elected with

the help of the Caste Hindu votes
and Scheduled Caste votes. You
will find that a well known leader

and drafter of the Constitution, one
who faught for the cause of the Sche-
duled Castes and who was a real
representative of the Scheduled
Castes, tried his level best and con-
tested two or three elections but
was defeated. Why?

Pandit K. C. Sharma (Hapur):
And Churchill was defeated in Eng-
land.

Shri B. K. Gaikward: He was
dfeated only because he was fighting
the right cause of the Scheduled
Caste people. That was why the



Caste Hindus would not wvote in his
favour: That is well known. I do
riot want to ... (Interruptions)

_Mr. Deputy-Speaker: The hon.
Member has got only 7 minutes and
he should not be disturbed.

"Shri B. K. Gaikwad: So, these are
the things. The question before us
is this. There are reservations. But,
"always we have to express our views
according to the views of our voters.
Our voters are, in a large majority,
Caste Hindus. We are not in a
position to represent our real cause,
the cause of Scheduled Castes. In
this House there are about 80 repre-
sentatives of the Schedueld Castes.
Do you mean to say that they have
no grievances, no disabilities? Sup-
posing we put our grievances before
the House, naturally, next time peo-
ple will not elect us. That is the
fear in the mind of all the people.

I just want to say at this stage
very frankly one thing and it is this.
The Scheduled Castes Federation, of
which the late Dr. Baba Saheb
Ambedkar was the President, is a
oarty of the Scheduled Castes alone
and none clse. You will find no
otl.er party in India repre<enting the
Scheduled Castes. I know there are
representative who are from Congress
and from other parties. But, to
fight the cause of the Scheduled
Castes only, there was only one
party and that was the Scheduled
Castes Federation of which Dr.
Ambedkar was the President. As
President of the Federation he passed
a resolution. I will just read it out.
It was passed in a meeting of the
working committee held at Bombay
on the 21st August, 1855, uider the
chairmanship of Dr. Ambedkar. It
said:

“This meeting of the Working
Committee is of opinion that the
provigion for the reservation of
- semts for the Scheduled Castes

*in-the Parllament, in° the State
.. -Asgemblies, n '‘Municipalities and
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District and Local Boards be done
away with immediately, even
before the next elections.”

‘That was the resolution passed by
the Scheduled Castes Federation. I
say that the late Dr. Baba Saheb
Ambedkar and his party are the only
representatives of Scheduled Castes
in India: We passed this resolution
and expressed our view as to what
we think about these things. That is
because no real representatives are
elected. There is a proverb in Marathi
which says:—

Milimit sawa bhagya
dhal dhalit vaidyavya bare.

The meanning of this proverb is, it

is better to be a widow than to be-
come the wife of an important pcrson.

pesha

I will say that it was the position
nere.  We are now prepared to stand
on our own legs and fight for all
these things instead of running
ochind other organisations. It is
nothing but political slavery. Ag
soon as you take away the reserva- |
tions, all our friends, whether in the
Congress or other parties, will under-
stand their responsibilities and will
join hands together and realise what
things they have to do. As long as
reservations are there, every party
is after them, and because the Sche-’
duled Castc Federation was of Sche-
duled Caste people and nonc else, we
were defeated. As the hon. friend
who preceded me has said, our popu-~’
Jation is so much. We are not
demanding more. We are demand-
ing on the population basis. I do
agree. But this community is divid-
ed in so many other groups only
because every Party is after we peo-
ple. Without doing anything, they
think they get this representation.
When the impression is corrected, we
will all be united for a common cause
and we will get what is our due
share. With these words, I oppose
this Resolution.

Shri M. R, Krishna (Karimnagar——
Reserved—Sch. Castes): Sir, befors
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1 commence my speech, I would like
to make a request. Just a8 we
appeal to the Government through
the Resolution to extend the reserva-
tion, I would like you to extend the
time for my speech.

Mr. Deputy-Speaker: It would not
be possible because the Members of
the Scheduled Castes have decided on
that and so I cannot change it.

Shri M. R. Krishna: Sir, 1 stood
up to speak not in the interest of the
Scheduled Castes. I am speaking in
the interest of the caste Hindus and
in the interest of the other non-
Scheduled Castes in the country.
When I say this, I think it is not
necessary for me to elaborate my
speech in the seven minutes’ time.
But the speech which has been deliv-
ered by my friend, Shri Gaekwad,
will clearly prove what the different
political parties are aiming at while
they are agitating for the withdrawal
of this concession given to the Sche-
duled Castes. If you want me to
narrate the whole story as to how this
reservation came into being, there
was the communal award which has
been described and then the Poona
Pact. Everything flowed from that.
Well and good.

My friend Shri Kodiyan has des-
cribed that in places like the Rajya
Sabha or the upper houses in the
State legislatures, there is no reserva-
tion. We find that there is not even
one per cent representation of the
Scheduled Castes. If the reserva-
tion is withdrawn, I think that only
six persons who are elected to this
House on a separate issue would be
there and they came from Bombay
on the Samyuktha Maharashtra
issue . . .(Interruptions.)

Some Hon. Members: No, No.

Shri Tangamani: What about Mr.,
Kodiyan?

Shri Vajpayee:
Sivaraj?

What about Shri
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Shri M. R. Krishaa: Only six per-
sons will be decorating this House as
representatives of the Scheduled
Castes and not the other eighty
Members who are representing the
Scheduled Castes of the country who
would not be here but for the reserva-
tion. I think I have made it gquite
clear.

The Scheduled Castes Commis-
sioner brings out a report giving the
progress that has been made in the
country by the various State Govern-
ments. That should give an indica-
tion to the Government to either con-
tinue the reservation or withdraw it.
The other day, the Home Minister
said in the other House, that in 1862,
the Government would consider whe-
ther the extension should be granted
or not. Today the Home Minister is
replacing the great leaders like the
Father of the Nation and Thakkar
Baba. We the Scheduled Castes
have great faith in him. We trust
what he says. He will definitely do
that.

My simple question is this. In the
condition in which the Scheduled
Castes are today, does the Govern-
ment feel that they have reached that
stage where it would like to dispence
with the reservation in 1962. It is
not a long way of. Are we going to
do everything that we have not done
all these eleven years in the coming
four years? I doubt very much.

When the framers of the Constitu-
tion fixed this ten years’ time, they
had a certain speed in their minds.
They thought that within ten years
in the independent India, people
would realise their responsibility and
would know how to treat their bre-
thren. So, they thought that in
ten years’' time this social advance-
ment in education, economy and other
things which Gandhiji had been
preaching would be achieved. So,
they feit that this reservation could
be dispensed with in ten years’ time.
But st the same time, the Chairman
of the Drafting Committee has mid



" ong word. He has quoted perhaps
Abrabham Lincoln., “Small minds and
big empires go ill togeher.”

Shri C. K. Bhattacharya (West
Dinajpur): It was Edmund Burke.

Shri M. R. Krishna: Somebody said
it; I am not concerned with who
said it.

Mr. Deputy-Speaker: Whoever it
is, it is Shri M. R. Krishna now and
e should be content to hear.

Shri M. R. Krishna: Even the
framers of our Constitution were not
certain that within ten years, they
would be able to root out all the
evils, The Scheduled Castes have
been suffering from ages. If people
like Vivekananda, , Ramakrishan
Paramahansa and Gandhiji could not
do it, if anybody thinks that it could
be done in ten years’ time or that
all the disabilities that these people
are suffering from could be eradicat-
-ed within ten years, it is something
‘which we cannot certainly believe.

1 can understand if withyin these three
or four years the Government brings
up another plan and says that it
is going to advance these people or
that certain schemes are being draft-
ed for the welfare of the Scheduled
Caste people and that these are the
‘means that it is going to employ and
if the House is convinced about it.
“We will be able to understand that
‘there is some truth in what is said
and that some interest is being shown
to their welfare, But in the absence
of such a thing, we cannot simply
think that in 1962 all the problems
that are being faced by the Scheduled
Castes will be solved.

There are a lot of things which I
‘will have to bring to the notice of
this House. What could have been
«<done in the fleld of education for
these people in ten years? A boy
<could have gone to the matriculation
standard from Tthe primary class.
Beyond this, 1 3o not think that big
engineers or sclentists are produced.
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Every day we put Questions and no
department could convince this House
by saying that they have reached a
12-5 per cent quota. At this rate, 1
do not think that we will be able to
reach the target even after these ten
yvears.

If at all any concession is shown
or given to the Scheduled Castes, I
want the Government to extend those
econcessions honourably. It should
not be made to appear that the Sche-~
duled Castes are just beggars or that
somebody is going to give them some-
thing for begging. Everything that
is to be given to them should be hon-
ourably given to them. Not only
in this House, but even in the coun~
try, they have been suffering for
ages. Muslims have been having
reservation for sixty years. The
Christians have been enjoying reser~
vation right from 1935. The Sche-
duled Castes had only ten years and
within these ten years we could mnot
benefit the First and Second Plans
properly and the results of the
First and Second Plans will be deriv-~
ed only in the Third Plan. The Gov~
ernment should be considerate
enough to give them some of these
benefits. So, I fully support this
Resolution and I hope the Govern.
ment will definitely accept it.

oft wregs wrefire  (siETTr-fae
gaafaa sifayi) : Iursya wERa, €@
FET 9T &Y 1 Wiy 371 OF AT
ot ooy gut forad Fooredmr ot fady
feqr war, forcdas & oY "1iT &Y
ar W & Iawr 0w fear w1 W
d 5 gg fooredasr wt fadw o7 o
safaerd) grar €Y Wy § o fe g1l &
ZTC MM & wTOU WET P E 1 EHWT
fadre w0t T QX ofy W1 & WY a7 oY
it e fagu i §
fir g anrw & ey o & awm
*yQrad
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[ megw z2@=f

oy I § fe frw awa wieE
zngq%avﬂwfmwmaai'm
KRaqr gr @) dr @t Iq AW |4
wEaT A aEr T 9r 5 qg A A A
T TG § A AT ) TANTAY ALL LY
amar spRewT 4, fam® sqamar ww
W A &7 fqdiq % @} & wd-
e AEA( R OAT TP A0 FAT
I H WTIE A ¥ @ F 1 FTEA
HRr 9.

“1 personally was prepared to
press for a larger time, because I
do feel that so far as the Sche-
duled Castes are concerned, they

are not treated on the same foot-
ing as the other minorities.”

Shri B. K. Gaikwad: Read the
Resolution which was passed under
his presidentship in the year 1955; that

is the recent one.
it :mwmfw T U uE
arg feerar At £ (5 @0 & oA
fat.%tmt’*._s:gnmawwrm
g1 ) Tadk MT §F A9E JATHIT (6
TR TATEX 7 5T WITT H AT I8 7T
q7 :

“If at the end of ten years, the
Scheduled Castes find that their
position has not improved or that
they want further extension of
this period, it will not be beyond
their capacity or their intelligence
{0 invent new ways of getting the
same protection which they ure
promised here.”

IR AR AT AT F AL H
T 39N AT H 0 ¥ §F T waaT
wrgaT 1 gW & faw aiwi ¥ & gq
ffgT S agaMaAE &1 v KA
ey ® XA W W OF FETS
VIO § AT o1 s 98 SOy 97
Fore BN go Jfed o= w (wfaew (4,
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oI A §, 7 W fear a7 % s

Efeorl ®Y grere og 530 99T 5f a5
& fr ¥ wad 3 QR A ¥ g1 FTgHT FuTA,
& 99 qUAN § FW §I3 T 1 W0
TF AW T AT I FAT S1EAT E ) TEIR
TG AT : :

*l recognise, however, that the
Scheduled Castes and Scheduled. -
Tribes are not today in a position. '
to stand on their own legs and
to occupy such a position as would
enable them to hold their own
against other sections of the com-
munity.”

N

Wt g fafveze ey @ o w5
& ag N waw & 3w F[am
feergrer @ a1 gw@z & 9 T
TREz § 1| 3% FEA T WAAA LAV
frarfs ara "AENTIF 336 W
AT oS § 397 a8 FAT T4 F fF Az
St W3z grew £ ag faw fadi A% wzm
3o famit a1 ag foorvana oz v
o1 AT € e gz rvsﬁfwfwﬁ
trgmmlwmmﬁr T WA E
f FEIZATA wIraET 7 A7 N fatrzrr('
& o st w1 qa foar g0 ww I
qF FIA I3 F7EiA T Al

IR 34AT AT FI4 ¥ aT4qL
04

.q

“The point is that the expiration-
of ten years from the commence-
ment of the Constitution and the-
expiration of the Life of the House
of the People or of the States.
Assemblies may not coincide. It.
may be that for various reasons

* the second election is held in the- .

ninth vear of the passing of the..
Constitution. Then there would

. remain only one year for the com-.
pletion of . ten years but there-
. would be an unexpired -period of .
four years for the Legislature ton
+ expire. What-is ambiguous is that;, .



on the expiration of ten years
‘the duration of the Assemblies
aight not have expired.”

0 9G¥ ¥ ZE $aq 79 ant w7
wag fauifer s & arx & oF fafay
r afcfeafs faato g€ g &6 4 v
fowrs® SF1gl 97 99 FI WY JU ATEA E,
gfr 77 % AT A ¥ arg BT
JI9E @A E, AT IAF HqEV T |4
219 grm 7w 7 fee e % an
Fadas o &1 9 §F 977 I99 AF
T wrEAr A fme @R 9T |
q¥f ? qAy wrf fafey ofdfegfa fagfr
w7 &1, zafan ag wifggs faar way ar
s g a7 g 5 =39 39 afawT
T TFTA AL af% WA §9 Tq (A &7
#ga = fF v & A9 & wlv 387
arg w7 feT a7 ™ FefgaaT w5
ORI FIA 4T 9 3T AT, AT 98
2 goar, TAT 4 g 7E AT E 1 A
#H gt =@ i / a7 frgdow aura @
@Y & 1 AT A  f wrer wezat /v
gfeaat # zr77 T% g9 g€ a8 3
FAHT I Wi AWY aw fegdam, deedw
I A v IEE § | T 97 gfeai
g afz s Hadw, & = gan fr fad-
o[ &7 Tifvgs a@d ¥ € ArrEear

A

2

g uF  TIT A FE FT A FGAT HG0
ATH F®AT | wor afeEt ® 59
o st Fafeqs §, S 9 7 fFusgar
#r ywraar i s@r Sy & 9
T #1 AR qAv fgeg @wvr ¥
AT T, TN KL F T A GNAL
# g9 s fada A, s A g
2T AT AATOY qART AEA & 1 K
sy Fgm fr & w9 weqwEt |
frasgaiz A A &y Fmtor s
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uulmcum lmﬂmoqu 5084
S Ressrpution of

" Ltli-um
rcheduled Castes md
Scheduled Tribes

fergel & 39 W WREAT Y AT Al
€ %aw soAy d@redfag @ WwE ¥
faq, #asr wdrast 7 §8 @™
WX aft gad Al FT R w7 &
fore dar T @ & | 99 S & wegwl
& 5T FF & fag 91 q99 B
faga &Y wravr & a=7 & fow 37
fradar w1 dOfmerg g & fag
FZTAT AT ATARAT & |

T o=kl & 99 § §F gEw &7
HAAHIGA FIATE |

Shri B. C. Mullick (Kendrapara——
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, I rise to offer my whole-
hearted support to the resolution
moved by my hon. colleague Shri Deen
Bandhu Parmar. There are several
reasons for my supporting the resolu-
tion.

When article 334 was passed by the
framers of the Constitution of India
it was supposed that by having this
reservation Government would be
able to mitigate the series of miseries
from which the Scheduled Castes and
Scheduled Tribes people have suffered
for centuries. It was also the purpose
of that article to bring them to a posi-
tion where they can stand on their
own legs, and also to remove handi-~
caps such as educational, economic,
social and political from which they
were suffering.

But, may 1 ask the Government
whether they can say that they have
brought these poor people to such a
position? The answer will certainly
be in the negative. In this connection
I would like to refer to the speech
delivered by Pandit G. B. Pant in
Rajya Sabha where he said:

“I recognise, however, that the
Scheduled Casties are today not in
a position to stand on their own
legs and to occupy such a position
as would enable them to hold their
own against other sections of the
community.”
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He also said:

“Similarly, the S8cheduled Tribes
also hold a very weak position.”

Therefore, it is clear that the purpose
of article 334 has not been fulfilled.
That is one of the reasons why I sup-
port this resolution.

The Government have spent Rs. 39
crores in the First Five Year Plan
and a sum of Rs. 91 crores has been
allotted in the Second Five Year Plan
for the uplift of Harijans and Adi-
vasis. Even though two years of the
Second Plan have elapsed, where is
the progress? It is found from the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
that the progress achieved in this
direction is very poor. This is due to
Jack of co-ordination among the
various departments, especially the
8tate Governments do not take much
interest to implement the suggestions.
It shows that they have not fulfilled
the purpose guaranteed by the Con-
.stitution.

It will be a great injustice to these
8 crores of people who are still down-
trodden, suppressed, oppressed and
depressed in every corner of India, if
you take away the reservation after
the dissolution of the existing House.
In Rajya Sabha, Sir, as there is no
reservation there is no representative
of the Scheduled Castes from the
Orissa State in that House. That is
why 1 stress the need for
providing reservation in the Upper
House and the Legislative Councils.

As far as the services are concern-
ed, it is said that due to non-avail-
bility of suitable candidates from
Scheduled Castes and Scheduled
Tribes the reserved quota is not filled
up. This is one of the aspects
where the Constitutional guarantee
has not fulfilled its purpose. More-
over, as &a representative of the
Scheiduled Castes, 1 request the
Government to implement the gua-
rantees gives in the Constitution,
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Some Members in the Rajya Sabhas,
in the course of the discussion, said

" that instead of reservation, there may

be nomination. But this will create
a great trouble. The nominated per-
son will not see to the real grievances
of the people of this community.
One’s responsibility to one’s constitu-
ency will not be there, and evils
such as nepotism, corruption, etc. will
persist. So, the extension by ten
years will not lead to any separatism.
It would rather pave the way to pro-
vide political education to the Sche-
duled Castes and Scheduled Tribes.
They will then be able to stand on
their own legs and not depend on.
others.

The Commissioner for Scheduled
Castes and Scheduled Tribes has said
as follows at page 10 of the report
for 1956.57,—8th Report:

“In some quarters, it is felt
that this reservation may result
in the maintaining of and even
perpetuating the existing distine-
tions on the basigs of caste. ‘This
is not true. This gainful discri-
mination is to be tolerated so that
equality may ultimately thrive.”

So, the demand for an extension of
the prescribed period is a legitimate
demand. Recently, it was demanded
in the Conference of State Ministers
also, which was held in the Central
Hall of Parliament House. Every-
where, such a demand has been
made. This demand was emphasis-
ed at the conference of Depressed
Class held at Gwalior.

Therefore, it is up to the Govern-
ment to see their way to extend the
period up to the two Plan periods.

Mr. Deputy-Speaker: Shri Ayya-
kannu.

Some Hom. Members rose—
Mr. Deputy-Speaker: I am calli?a'z
one Member from each State.

Shri Ayyakanmnu (Nagspattinam—
Reserved—Sch. Castes): Mr. Deputy-
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Speaker, Sir, I feel it a painful duty
to support this resolution at a time
when our nation really wants to do
sway with casteism which is a fatal
disease that saps the vitality of our
nation. Of course, we know that
casteism is a symbole of ignorance,
feelings of heard, malice, errors and
superstitions, and all that. It is a
veritable symbol of all these things.
Yet, if anybody wants to perpetuate
this caste system, whether in the
name of politics or in some other
form, he does a disgraceful thing.

However, we should not be afraid
of saying what we feel about it. It
is ail right to say this: for a leper to
say that he is suffering from leprosy
is not a sin, but, if the leper dies that
is neither good for the country,
society or the individual concerned.
So also, so long as this monstrous
disease exists in our country, we
should expect that the big section
should give use some protection so as
to see that the other sections come
up.

Coming to the real point, our Con-
stitution permits ten years as the
prescribed period for the reservation
of seats for the Scheduled Castes
and Scheduled Tribes. It is hoped
that within that period, this commu-
nity can come up. But I should like
to pose this question to the House:
how far this community has come up
at the present time. In the economic
field, particularly, their progress is
zero. Nothing has been done. They
have not given any protection so far
as the econoruic field is concerned.

More important than this,—It is
painful for me to say it—there is not
even a single transport permit-holder
in this country from the Scheduled
Castes. There is not even one per-
mit-holder in regard to export and
import from this community. It is
not because these people are incap-
able of undertaking such tasks. I
can give the House an example, and
I should be excused if I make a per-
sonal reference. The ZIather-in-law
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of our revered leader, Shri Shiva Raj,
a Member of this House,—Shri
Madura Pillai—has been a very rich
man in Burma. There are so many
examples. An engineer from this
community has gone out of this coun-
try, and such people are doing very
good business. They are earning
very good amounts and they become
very rich. But unfortunately we
cannot shine in this unfortunate coun-
try as businessmen.

Therefore, unless these people come
on a par with others, there is no use
of speaking about the abolition of
this or that. Some may be under
the false impression that after the
abolition of this reservation, these
people will rally round one banner
and they will work. I say with all
the emphasis at my command that it
is a false notion. As long as these
people are under the grip of others,
you cannot expect any help from
others. This subjection is not going
to last.

With all humility, I should like to
tell our hon. friends in the Opposition
these facts. It has been said that to
a certain extent, people from this
community have come up in the edu-
cational line, but yet there are some
difficulties. It was pointed out yes-
terday in this House that the UPSC
is not doing justice, or any other
recruiting body is not doing justice to
this community. @ What after all, is
intelligence? Intelligence is only a
capacify to understand certain things.
How do they acquire it? How could
you expect a farmer’s son to be
equivalent to a son of a district
judge or a son of a high court judge
or a son of Minister or a son of a
leader? It is totally impossible. It
is a question of the circumstances.

If you are very sincere about it,
let the House ask the Government to
pick up the children of the Harijan
community and put them in very good
society; give them all facilities. I
say they will certainly beat alli the
other communities. After all, intel-
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ligence is not the monopoly of any
community.

Again, when Gandhiji was there,
he was doing something about it-—the
removal of untouchability. After
Gandhiji, there is a lull. It is pain-
ful to see that our leaders have
entirely forgotton about it. After all,
we do not worry whether they touch
us or not, but at least they should
consider us as men. Even that
recognition wec cannot get.

So, 1 appeal to my hon. f{riends,
irrcspective of party politics, to start
a movement, similarly to the Bhoodan
Yagna, to promote our cause, similar-
ly movement may be started with
a dynamic personality so that we can
drive out this evil.

I should like to know how many of
my hon. friends, even though they
may work with the largest zeal in
the villages, remove ' untouchability
really? How many of my hon.
friends have these untouchables as
their servants in their Houses? How
many of my hon. {friends in this
House who talk of socialism, who
talk “there iz no caste and cther
things,” mingle and get married or
do something like that among this
community? ‘They have done very
little in that direction. Merely talk-
ing is one thing and doing is entirely
different.

The time has come when something
was done about it. People may say
“For forms of Government, let fools
contest”. But that has become a
theory, for the unfortunate people,
bhecause when man is renlly fighting
for his very existence. he cannot talk
about democracy. He cannot talk
aboiit individuality or liberty. So, I
appeal to the Government to realise
that unless some sincere steps are
taken towards the improvement of
the economic condition of these Sche-
duled Castes and Scheduled Tribes,
there will be a revolution; there will
be chaos and confusion in this coun-
try.
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Further, there is no use in just giv-
ing this reservation of seats and sit-
ting quite. For example, the Com-
missioner for Scheduel Castes and
Scheduled Tribes has given so many
recommendations for every State. I
take one of them for example. For
instance, there should be one member
of the Public Service Commission in
every State, chosen from the Sche-
duled Castes and Scheduled Tribes.
But how many States today have got
it? I do not think any State has done
it. I hope the hon. Minister in the
Ministry of Home Affairs will take
this question seriously into considera-
tion and see that at least some five or
six States will give due representation
if not all the States.

Mr. Deputy-Speaker: 1 will give

opportunities to members from all
the States

Shri Ignace Beck (Lohardaga-—
Reserved—Sch. Tribes): We are now
considering the question of reserva-
tion of seats in the Legislatures being
cxtended for a further period of ten
vears. For every question there are
two sides. To this question also, there
are two sides.

Now, the arguments advanced from
both sides scem to me to be very
plausible and valid. I would submit
that this question of reserva-
tion has to be looked into from a
proper perspective. 1 will just give
one example, the instance of a child,
a human being just coming into this
world. There are certain people. who
say “throw it in the water and it will
learn to swim”. Is it reasonable, I ask
the House. When a small baby is
thrown into the water, will it swim.
There is, naturally, a time for every-
thing. A baby requires to be tended.
There are certain times when the
whole family, mother, father, brothers
and sisters in the whole family, will
look after the baby. A time comes
when the child does not care or ask
for any protection. Nobody cares
where he has gone or where he has



heen lost. After some time, he comes
iback safely and everyone is bhappy.

The position of the Scheduled
Lastes and Scheduled Tribes is also
more or less similar. This resolution
has been brought forward, requesting
extension of protection to Members
for some more time. This is just like
the instance of a child. They feel that
they are in such a state in the society
as the child is in the family. Now,
just like the child, we also require
protectiom Can we say: we need not
take care of the child, it will take
care of itself? No. We have to look
.after it until such time as it can look
after its own affairs. We are also in
the same position. We are the child-
ren of society. We must also be pro-
tected until such time as we can
stand on our own legs. We are not
asking for perpetual reservation or
protection or anything like that.

We are trying to get out of this
bondage. Just like a child cannot
get away from his father, mother and
brothers and sisters until he is quite
.grown up, similarly, we, who are the
children of society, cannot be out-
side the care of society until we can
stand on our legs. That is the object
of this resolution.

It is true that there are two sides
of the picture. It is said that these
sections of the community need not
be protecte®. Now, as regards the
‘matter of time, it is provided in the
Lonstitution that it will be ten years.
It is immaterial whether it is ten or
twelve yvears. But I do not know
whether it can be solved within that
period. This is a problem that has
existed for centuries. For ages past
it has been existing in this country.
Tt has been there for thousands of
years. So, it will take some time to
counteract or come over the difficulty.

So, the matter of time does not
matter very much now. If this problem
can be sclved in one or two, years,
well and good. But I it is prolonged
—it would seem that is the most pro-
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bable thing-—the matter of time does
not matter very much. But the prop-
lem remains that in the state in whieh
those sections of the people find them~
selves in the Indian society they need
protection. Whether we like it or not,
that protection has to be given. If
the Government is serious, if the for-
ward people are serious, I think it is
not a difficult question.

I feel somewhat surprised that
when the question of protection for
the people belonging to the Schedul-
ed Castes and Scheduled Tribes comes
up, certain sections of the people
seem annoyed. 1 would request my
friends, the advanced people, to be
more sincere and take the question
in the correct perspective, not in the
sense that we are fighting each other.
That is not the question. We are
not fighting against each other. We
have not created that kind of feeling.
We request the House to consider
this question very seriously for the
sake of India, for the sake of human-
ity, in that spirit. I would not like
to say much. 1 think this is the
fundamental thing which the House
has to consider.

Shri Bahadur Singh (Ludhiana—
Reserved—Sch. Castes): I will not
take much time. I will give one ins-
tance oniy, &s far as this matter is
concerned. I am strongly in favour of
extending the period, if not for more
than ten years, at least for ten years.
According to the Constitution, as we
all know, reservation has been given
for the Scheduled Castes and Sche-~
duled Tribes in the Parliament and
in other local bodies.

As far as Upper Houses are con-
cerned, Legislative Councils and the
Rajya Sabha, there is no reservation.
If you look into the figures, you will
find that very poor representation has
been given to the Scheduled Castes in
the Rajya Sabha. As far as the State
Legislative Councils are concerned, I
shall take up only the case of the
Punjab Legislative Council. The
Punjab Legislative Council was creat-
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ed in 18562, The strength of the
Legislative Council was 40. There was
not even a single member of the
Scheduled Castes out of the 40 mem-
bers. After some time the Governor
had to nominate one man when he
found that great injustice has been
done to the Scheduled Castes. When
PEPSU was merged with Punjab, the
strength was raised to 53; but the
number of members from the Sche-
duled Castes did not rise; it remain-
ed the same.

Now we can esasily understand the
differences between reservation and
non-reservation. Those members who
said that if there is no reservation,
then people from the Scheduled Cast-
es will be able to come to the State
Legislatures and Parliament are very
much mistaken. I would humbly ask
them whether they have been elected
on the reserved seats or on the gene-
ral seats.

Shri B. K. Galkwad: I have not
been elected from a reserved seat.

Shri Bahadur Singh: Let those
members who have been elected for
the reserved seats vacate their seats
and contest for the general seats and
see whether they can come to the
House or not.

Mr. Deputy-Speaker: There should
not be any discussion between hon.
Members privately.

Shri Bahadur Singh: In the latest
report on Scheduled Castes and Sche-
duled Tribes it is stated that they
have not progressed up to the mark,
at least to that mark where we can
think that the Scheduled Castes can
stand on their own legs in all walks
of life with other brethren. They are
still in need of protection. Still, we
cannot stand on our own legs. There
is certainly a need for some persons
being there for that task. That we
can do only if we have got reservation.

With these two points I strongly
- stand for the reservation and request

Scheduled Castes and
Scheduled Tribes

that, if not for more, reservation must
be extended at least for ten years.
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Mr. Depaty-Speaker: T now call
Shri Manaen from West Bengal.
Mysore will be called next.

Shri Manaen: Mr. Deputy-Speaker,
Sir, the Resolution that is before the
House is of paramount importance and
1 think this opportunity must be fully
availed of to review the entire aspect -
of welfare and well-being of the Sche-
duled Castes and Scheduled Tribes.

What was the main idea and the
main purpose that was uppermost in
the minds of the framers of our Con-
stitution when they made this provi-
sion of the reservation of seats for
Scheduled Castes and Scheduled
Tribes in the Parliament and the Legis-
lature? If we deduce that all they
wanted was to ensure the importation
of a few lucky and fortunate mem-
bers of Scheduled Castes and Sche-
duled Tribes in the Parliament and
the Legislature, then 1 will say that
we have missed the point by a very
great margin.

16 hrs.

Reservation of seats, I think, is only
a facade of the problem. The problem,
I think, is the misery, backwardness,
filth, inhibition, psychological morass
in which the privileged section of
society had pushed them and kept
them there for centuries by social
pressures of all varieties. In my hum-
ble opinion, the provision in the Con-
stitution is there partly to pay the
price for the sin, this particular sin
of pushing them down into the deep
chasm.

Besides that, I also feel that the
main idea behind this provision was
to lift up these down-trodden people,
these people who were down in the
bottom, and give them a chance to
live like human beings and to raise
them to the status of those favoured
by social laws or who have had an
opportunity in life.

We have discussed in this House
today whether or not we should ex-
tend the date of reservation. I feel

s
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that this question should be viewed
in the light of what we have achieved
during the past few years. The ques-
tion is, have we succeeded in raising
the standard of the common man be-
longing to the Scheduled Castes or
Scheduled Tribes. Except for the fact
that we have elevated a few selected
persons belonging to the Scheduled
Castes and Scheduled Tribes to the
membership of Parliament and to the
Legislatures or perhaps to a higher
pedestal, I do not think we have been
able to do much for the common
man.

The time at my disposal is very
short. I only wish to ask why we
should cross this bridge before we
reach it. Why can’t we today, in-
stead of discussing this resolution for
extension of reservation, not have a
declaration made solumn in this
august House that we shall, within a
stated period, wipe out the conditions
which necessitate the reservation of
seats for the Scheduled Castes and the
Scheduled Tribes? The hon. Home
Minister was very right when he said
in the Rajya Sabha in reply to the
debate on a similar type of resolution
on the 28th that the present arrange-
ment will continue till 1962 and that
the question at present is not impor-
tant or urgent. I believe the question
is not urgent, in so far as reservation
of seats is concerned. Because, re-
servation of seats alone will not
bring salvation to 80 million people
who are termed as Scheduled Castes
and Scheduled Tribes. This only
highlights the burning problem, which
I think is not the problem only of the
Scheduled Castes and the Scheduled
Tribes but also the problem of the
entire nation .

16.03 hrs.
[Sarr C. R. Partasmz RAMAN in the
Chair] . : :
The Scheduled Castes and the
Scheduled Tribes ceonstitute an im-
portant limb of the nation. A dis-
. oased limb is not only annoying, it can
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affect the whole body. A smmil sore
can develop into gangrene. I am. veryr
happy the hon. Mover of the Resolu~
tion Shri Deen Bandhu Parmar has
brought this Resolution before the:
House. It is an opportunity for us.
to renew our determination with &
sense of urgency to lift the down=-
trodden, the depressed and oppressedt
our brothers and sisters.

As I said earlier, reservation alone
will not bring salvation. What is.
required is to bring them out of the
bog, inhabition, fear and doubt. As I
was listening to one of the Members.
I was surprised. He struck a deepr
note of inferiority complex. That is
very true. What the members be-
longing to the Scheduled Castes and
Scheduled Tribes are suffering from
is a kind of inferiority complex.
What is required is to fire thcem with:
a sense of confidence and a sense
of sclf-respect. What is actually re-
quired is education rand cconomic
emancipation as onc of my friends
pointed out here. Wc have enough
programmes, we have enoughs
schemes. I would appeal to the gov-
ernment let us for a change try to.
implement at least 50 per cent of
these schemes. Let me not be mis-
understod. I do not mean that we
should conceive of morce Schemes to
implement 50 per cent of the Schemes
I suggested. I do not mean that. Let
us cut the vicious circles. Every time
I think of a scheme¢ or we want to
brirg up a scheme, we immediately
conceive of another scheme. :

When we read the Report of the
Commisaioner for Scheduled Castes -
and Scheduled Tribes, cursorily and
when we see the various photos
printed there, we are led to believe
that the millennium has drawned for
these people. I do not thin the comw
rect picture has been drawn there.
A large number of Scheduled Castes
and Scheduled Tribe people are
agriculturists. The achievement of
physical targets in this direction has
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not been mentioned in the report. 1
do not intend to cast any aspersions

on the Commissioner for Scheduled

Castes and Scheduled Tribes. I do
not wish to do s0. I realise that a
very great responsibility has develop-
ed on him and on his machinery.
The Government of India, he one of
my friends pointed out, have been
very generous. They could not be
more generous. They have sanctioned
Rs. 39 crores in the first Plan and
Rs. 91 crores in the Second Plan for
the benefit of the depressed classes.
What is required is the gearing up of
the machinery to a higher pitch of
AWAarness.

The most important unit in the
whole administration, I feel, is the
District Welfare Officers. The Dis-
trict Welfare Officers are what may
be called the ears, the eyes and the
nose of the Commissioner. I these
senses are defective, our actions are
bound to be blind and insipid. Let
us gear up the District Welfare
Offices to a higher pitch of efficiency.
It should also be required of the
District Welfare Officers to submit
progress reports every month. An
overall evaluation of the welfare ac-
tivities among the Scheduled Caste
and Schedule Tribe people should
‘be required.

I have practically covered all the
points that 1 wanted to stress. I
strongly support the Resolution of
‘the hon. Mover. In doing so, I would
appeal to the House and also the
hon. Members that we should not
only think in terms of extending the
date. I feel that this is a very plati-
tudinous attitude. Even i we extend
the date to the end of the world, if we
take this attitude, it may help in the
importation to Parliament of a few
selected persons, but, we shall not be
able to do anything in the way of
bringing. up these depressed
people.s. ...

» Shkyl~ Thimmaiah: They are ex-
tending untauchability.
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. Shri Manaen: I do not know what
my hon. friend is trying to say. What
I am trying to say is, that I support
the Resolution fully and heartily be-
cause I feel that the nation and the
country owes a duty to the Scheduled
Caste and Scheduled Tribe people. [
do not want to take any more of the
time of the House.

Mr. Chairman: Shri D. A. Katti of
Mysore.

Shri D. A. Katti (Chikodi): Shri
Siva Raj may speak, Sir.

Shri Thimmalah: I shall speak for
Mysore.

Mr. Chairman: I have a list where
it is said, Mr. Katti of Mysore. If he
is not here....

Shri Thimmaiah: 1 shall speak for
Mysore.

Some Hon. Members rose—

Mr. Chairman: Order, order. There
is a regular scheme about speakers—
people who have not had a chance,
with regard to the various lists. You
may take it from me, 1 will read out
the names. 1 have got two others
who have already been informed. If
Mr. Katti is not here, Shri Yadhav.

Shri D. A. Katti: As Secretary of
the Republican Party, I had given the
names of Shri B. K. Gaikwad and
Shri Siva Raj. Shri Siva Raj may
be called on to speak.

Shri Siva Raj (Chingleput—Re-
served—Sch." Castes): My name has
been given by the Party.

Mr. Chairman: I have noted down
your name. The next speaker will
be Shri Yadav.

Shri Thimmaiah: Mysore’'s chance
cannot go to Madras,

Mr. Chairman: Fortunately, it ,kis
India. 1 think we should stop think-
ing of Madras and Mysore. The Sche-
duled Castes’ problem is common
throughout the country.




Mr. Chairman: I am following his
List,

Shri Thimmaiah: But, Shri D, A,
‘Katti’'s chance cannot go to Shri Siva
Raj. .

Mr. Chalrman: Shri Yadav.
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Shri Thimmaiah: The Scheduled
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Caste people in this country have
been treated as untouchables since
immemorial times. They were so-
cially suppressed, economically ex-
ploited, politically not encouraged.
Even in this modern age in this
country in 99 per cent of the will-

aft aEw : WA AT X o WIEHY
o T A &, & gL F I 9T 94 ages, 99 per cent of the Scheduled
Caste people are treated as lepers,

’ as untouchables, and they do not

g - enjoy the other privileges that the
Q% mAdw weed . Fer 97 ™ caste Hindus enjoy in the villages.
*T HR % ) They cannot have freedom of move-

: ment and freedom of living in the
villages. They are not allowed to
enjoy the common amenities in the
villages; they are not allowed to -
take a marriage procession on the
road. In 99 per cent of the villages,
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[Shri Thimmaiah.]

This ‘untouchability has hindered
our prpgress, and it has suppressed
our spirit so much that we cannot
assert-ourselves. This is the ‘position
in which we are even in this modern
age, even in the year 1858. When
that is the case, how can we con-
test in the general elections - and
compete with the general candidates
and win the elections? It is for the
House to judge. -

I said that this, ustouchability has
hindered our economic development
because the cast Hindps in the vill-
ages never encourage us in the pro-
per manner. They feel jealous of
our “economic prosperity. If any
lands are given_to us, they feel jeal-
ous of us, and they put all sorts of
impediments in our way to see that
we do not get our lands. They want
that we should be dependent on them
always, and they want that our ec-
onomy should depend on them. We
are' in a sense agricultural slayes
in the villages. At least that is_the
position in the case of a majority of
our people. When that is the posi-
tion, it is impossible for us to com
pete with the general candidates
and win the elections. So, I say that
the reservation -hould be continued
for another ten vears.

. It is because. this reservation was
therc thpt we were able to get into
‘this Housc in large numbers. But
what about those bodies where there
is no reservation? Take, for instance,
the Council of States. There, we
are not at all represented. Not even
one per cent of our Members are
represented in the Council of States;
the same is thc case in respect of
the Legislative Councils in the States
also. Similary, in the case of the
Central Cabinet and the State Cab-
inets. they do not give us adequate
representation in proportion to our
population. If the suppressed classes
of any country have to prosper, then
they will have to be given their due
share in political power and posi-
tion and they should have their due
share .in the administrative services
of the country. For the sake of pol-

ribes

itical power and administiration, for
getting their due share in \¢he body-
politic, we have seen how. WNhe Ple-
beians and the Patricians fo i
the good old days. But we “ the
Scheduled Caste people are’ not of
that type to fight with"Govemmé.“t
or to fight with the . people in' thiig
country. =

We have been in this country.
faithful to the society, served theii
purpose and féven today we serve
them more.or less as glaves. Bul
when the question of power and
position comes, we are not given full
justice. .We the teeming millions of
the .S_Q:eduled Caste people and_ the
backward people have to produce
food for the country, and we " will
have to work on the agriculturml
fields, and we will have to sacgifice
our life for the country, if the time
comes, at the war front also, but
what is the ecncouragement that we
get from our Government and our
leaders when the question of power
and position comes up? -

The reservation of a 12 per cent
quota in Government services is
merely on paper, and it is not at all
implemented. Therefore, 1 say that
at least to enable us to raise our
meek vopice in the Lok Sabha, at !east
to ventilate our grievances in the
Lok Sahba, we want that this re-
servation should continue. Is that
any big demand?

One hon. Member from the Op-
position told us that this reservation
has enslaved us. But that is not
worse than the slavery that we were
enjoying before the reserva?ion came
into operation. So, I say that" what-
ever difference it might make, we
want to have this reservation for
another ten years, so that we' may
raise our voice in this Parliament.

In the Councils of Ministers in the
States also, the Scheduled Caste peo-
ple have not been given adequate
representation. In fact, I met one
or two Chief Ministers of States, and
1 asked them ‘Why don't you give us
adequate representation in the Cab- |
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inet? ’ And one of them said, ‘Why
don't you ask your Prime Minister
to give you adequate representation
in the Central Cabinet? I could not
answer that question. Another Chief
Minister said, ‘I want to give seats
for Harijans, I want to give them
proportional representation in the
Counci] and also in the Cabinet, but
the Centre does not permit me to
expand my cabinet.

Shri M. R. Krishna: Permit?

Shri Thimmaiah: Yes. He said
that the Centre did not permit him.

This is the plight of our people in
the bodypolitic and in Government.
We are grateful to Government to
the extent that we have got this re-
servation. If we did not have this
reservation, our number even in the
Lok Sabha would have been less, and
we would not have been represented
fully in the House. Therefore, I
submit that this reservation may be
extended without any prejudice for
another ten years. °

There is a section of people in this
country who think that this reser-
vation will develop a separatist men-
tality. But if you read history, it
will tell you who the separatists are,
who the communalists are, and who
encourage communalism. You will
find the answer in the pages of his-
SOTy.

Shri Siva Raj: This
is a Hindu Government.

Shri Thimmaiah: It is we the
Scheduled Caste people who have
suffered from the evils of separatism
and Hindu imperialism; and it is
they who are preaching us today
broadmindedness. So it is but pro-
per that they should prove that they
are not communalists. It would be
seen from history that it is not the
Scheduled Caste people who betray-
ed this country, but it was the
others who betrayed this country.
You can read this whether in medi-
aeval history or in the history of
the Mughal period or anywhere else.
The Scheduled © Caste people were

Government
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loyal to the country, and it was
only the others who betrayed this
country to the foreigners for their
own selfishness. Even today, if you
give political privileges and full
power to the Scheduled Caste I am
sure they will be the persons who
can do justice to every section pf
the community. They are not mad
after excess of power; they
are not mad after monopolising
every  position; they are not
mad after cornering every pow-
er. I say this in all seriousness and
sincerity, so that my people in this
country who form the weak link
today, namely the Scheduled Castes,
may prosper and live with the others
as good citizens.

Mr. Chairman: Now, Shri Siva Raj.

Raja Mahendra Pratap (Mathura):
May I also speak?

swmit wgew a€ (Fre-wfaa-
safaa stfaar) : awafy wgey, gv
Ffgaral &1 1 FoF w1 wAeT HfaT |

Shri Nath Pai (Rajapur): We
support her demand wholeheartedly.

Mr. Chairman: I called

Shri Siva Raj now.

Shri Siva Raj: Obviously, it is
natural for those who have tasted
office and power through reservation
of seats to hang on to it and fight
vehemently for it. But the very
object of the provision in making
the method of representation for the
Scheduled Castes in the Constitution
was to see that the representation
of the Scheduled Castes was such
that it was adequate and effective.
At a time when this question was
seriously discussed—and it has been
discussed for a long time since the
days of the Simon Commission—the
idea of representation for the Sche-
duled Castes was accepted, but the
method of representation was in dis-
pute. My friends now deny, what
Mahatma Gandhi suggested. He said
at the round Table Conference that
he was the sole representative of the
Scheduled Castes, and as such the

have
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[Shri Siva Raj]
Scheduled Castes need have no re-
presentation at all in the Legisla-
tures. But our friends here who
claim him to be the Father of the
Nation and who claim him to be
their redeemer seem to give a lie
direct to the opinion of Mahatma
Gandhi. I am rather surprised that
that should be so in a party which
always claims that it is following
the food-steps of the great leader.

In the flrst place, the article is
mandatory, and in order to change
the provisions of that article, Go-
vernment must put forward a very
strong case for changing that article.
I do not think Government can do il.
The fact that in other respects the
Scheduled Castes have not ecome up
as much as was expected on account
of the various measures taken by
various governments, both at the
Centre and in the States, cannot be
an argument for the continuation of
the reservation of seats. According
to me, according to the Members of
my way of thinking and according
to the late lamented Dr. Ambedkar,
reservation of seats has operated as
a stranglehold on the political growth
and life of the Scheduled Caste
people. Literally, it put the lid upon
their growth as full citizens of this
country. Every time, they stood for
any election, they have had to go
with a begging bowl to any politi-
cal party which is powerful in that
political area. This will never bring
us, the  Scheduled Castes, to the
status of  political citizens of this
country. That is one of the handi-
caps of reservation.

Movreover, I personally think that
with a view to develop parliamen-
tary democracy this representation
of particular communities like the
Scheduled Castes and others will
operate as a drag on the growth of
real parliamentary traditions and
the growth of parliamentary govern-
ment in this country.
speaking, with all that
favour of the Congress

does one find? The

Honestly
is said in
Party, what
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Congress Party is really speaking, a
party of the majority community
with a sprinkling here and there of
minority communities like a Christian
or a Scheduled Caste man. Actually
it is a Government, in my opinion,
at any-rate— I am subject to cor-
rection—as I see it, of the Hindus,
for the Hindus and by the Hindus,
except in the case of Mohammedans.
I suppose there they are actuated
by a feeling of fear of the Mohamme-
dans or by the feeling that they have
got support elsewhere other than
[ndia, and so they are amenable to
the wishes or the threats of the
Mohammedan element of the Indian
population. This is obvious from
the way the Government is consti-
tuted at the present moment.

So far as we are concerned, we
have laid it as our political opinion
and our political programme that we
are not anxious to get into office or
power. But we are anxious to see
that no Government is put in power
which will run against our interests
and our further growth. I person-
ally think that the continuation of
this reservation of seats will be an in-
sult to the dignity of representatives
of Scheduled . Castes in this House
or to the dignity of any other
representative in this country. When-
even a person comes from a reserv-
ed seat, he is treated in a slightly in-
ferior position. ‘After all, he has
come from a reserved seat’—that
sort of superiority complex is there
towards the persons coming from the
reserved seats.

With these words,
Resolution.

I oppose this

Raja Mahendra Pratap: May 1 say
a few words? '

Mr. Chairman: Shrimati Sahodra-
bai. I want to impress on Raja
Mahendra Pratap that we have got a
regular list.

Raja Mahendra Pratap: These Mewmn-
bers want me to say a few words.

Mr. Chairman: I have no doubt
many people want him to speak, but
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the real trouble is that we have got

a list prepared.
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My, Chairman: Order, order. I would

. request the hon. Member not to pro-

ceed like this. We must “‘preserve
orfler in the House. -
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Mr. Deputy-Speaker: I am calling
the hon. Minister. I am very sorry
1 have not been able to give some time
for those who yet want to speak. But
1 am sure they will realise that they
would have an opportunity to spesk
during the debate on the report of
the Commissioner for Scheduled
Castes and Scheduled Tribes and on
the Demands for Grants under the
Ministry of Home Affairs. All those
discussions will be coming up. There-
fore, 1 shall make it a point and ask
the office to prepare a list of those
Members who wanted to speak today
and have not been given the oppor-
tunity to speak, so that they will have
the preference and get the first oppor-
tunity to speak later and put in their
points. I am sorry I could not accom-
modate the other hon. Members who
wanted to speak.

Shri Sonavane {Sholapur—Re-
served—Sch. Castes): Will it not be
advisable to sit for half an hour more

". to accommodate some of the Members
who want to speak, because this is ag-

important matte‘r?- .
Mr. Deputy-Speaker; That is all
right. But evén if 1 extend the time
by an hour, there will be eight to
ten Members only who could be
accommodated. Not more. = Supposing
the House wishes to sit for half un
fiour more, then about four Members
could be accommodated, and nof all

. thosé 'who wish to spéak. There would

yet .he athers who would not get the
unifty, and the same complaint

. will' be fnade.

Shei’ Sonavane: It is better to have’

i something than nothing. <

Mr. Deputy-Speaker: But the hon.

;- Member may not be able to cover
- mauch within that something: He would

huve the same grouse again.
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Shri Sonavane: Generally we extend
the time and sit longer, for important
discussions. This is an important
occasion when we can sit for some
more -time.

Mr. Deputy-Speaker: The only
difficulty is this. When the Com-
mitte on Private Members’ Bills
and Resolutions fixed the time, they
had in view the aspect that at least
there should be one minute left for
the next resolution to be moved, so
that the Member concerned cou'd
not* be pushed - out. That is the
difficulty that 1 am experieneing.
If the House wants to sit for half an
hour more, I have no objection, pro-
vided™tHe right-of that hon. Méember
is safeguarded. I find that. the con-
sensus of opinion of the hon. Mem-
bers is that they ‘are n‘t pretmred
to sit longer. - '

Shri Sonavane: They -are lbr it e

Mr. <" DeputydSpesker: The hor
Minister. . . e 4 r o e
The Deplty Minister of Home.
Affairs (Shrimati, Alva): Mr. De-
puty-Speaker, Sir, this is a very

simple and straight resolution ask-
ing- for more time for reservation in
the legislatures of 8tates and in
Parliament. However, an identical
resolution of this type was moved
in the other House last momnth. It
was debated at length and the hon.
Home Minister replied, sand bis reply



was oconvincing enough, and the
Mover, Shri Rajabhoj, withdrew his
resolution.
MI.-MM(M
hat): No suggestion should be made to
that effect here slso.

Shrimati Alva: I am not making
a suggestion.

Mz. Deputy-Speaker:
ment of fact.

It is a state-

House, has debated it at length and
has disgressed from the main reso-
Jution in asking for extension . of
timve to all other aspects of the
problem. I do not say that they are
not corelated, but this is a restric-
tive - resolution asking for an exten-
sion of ten years. Members on both

17 hrs.

sides spoke with passion, and they
gathered sympathy from all sides.
But it was refreshing to -note that
the hon. Members. Shri Gaekwad,
Shri Siva Raj and some here on this
side. felt...... .

Awm Hon. Member: Nobody from
this side.

Shrimati Alva: 1 think one mem-
ber did  oppose. They have opposed
the resolutxon for the simple reason
that reservation will not solve the
pro,blems of, the Scheduled Castes
and Scheduled Tribes. S e

“Fistorically, " members went héi:k

to 'the days’ of Ramsay MacDonald
and -the ‘confinurml elec¢torates. ‘Then"

we must”remefibet” the épic fast -of
Makbtns Gandhf” It' was his™ dreain
to"Wisinové - untichability ‘and’
bfing them up to the- sfandard’ ot
the so-called civilisstion and comfort.
How s this to be donée?

Jv,qt a xmnute ago, it was Maniben
who told me that certain things are
achieved in a particular way. Sir

1 may be permitted to be a little ir-
relevanf, because members have said
that after Gandhiji took up this pro-
blem there iz a lull. There may be

a lull, because it is not the amount
of money or the policy that we lay
down that is going to solve the pro-
blem. Maniben told me that im
Banaskantha they have been able to
bring a Harijan lady uncontested for
the Local Boardseat. Now, Banas-
kantha, as far as I know, is the most
backward place. Likewise, in Bom-
Wtoo,theyhaveﬂmnopmh
chawl at Worli, where all kinds of
people stay. Then, to cut the story
short, I come to the only hon. Lady
member who spoke in this House in,
you may say, & rustic way.

Shri Nath Pai: She spoke in a
polished way.

Shrimati Alva:
be polished.

Shri Nath Pai:
mean?

Shrimati Alva: It is not the mono-
poly of gentlemen and ladies.

She said it in a rustic way. She
showed the evils that exist. I may
cite the case of Bombay, where m:
the chathralays all kinds of Harulns
hive to get together. What she
observed is worth mentiomng, far
her observations were made in a very‘
direct manner, “and they seem to
have.-been made with a ‘fund of ex-
perience. I -think we should ' sit and
examine those observations.

II we,ao bagk to the.dnys when
the, Constitution. was framed for' us,
we come. to this problem of.the- re-
servation .for minorities. Minorities
in the.days gone by ‘were not .nrerely
Scheduled Castes and. Scheduled
Tribes. There were. other minorities
also—Mushms Christians. and Silsbe.
But, the other minorities gave up
this right.of reservation when the:
Constitution was being framed, and
they are no worse. for it.

However, the Government and the
framer of the Constitution realised
that some sort of representation had
to be given to the weaker sections
of the society, weaker economically,
socially, politically and otherwise

Even a rustic can

.

Is that what you
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And that is why it was laid down in
the Constitution  primarily to give
ten years gudrantee. Sardar Patel,
who was the President of the Min-
orities’ -Committee, -convinced them
that though it was necessary to give
reservation, it was also a fact that
reservation cannot remove communal
and other differences.

We must bear in mind, as we are
progressing in a democratic fashion,
that some day or the other reserva-
tions will have tq go, otherwise
watertight compartments are formed

and they do more evil than good.
But I am not going into the pros
and cons of this particular issue.

This particular issue will be raised
according to the Constitution in 1960,
which is the time limit laid down
in Article 334 of our Constitution,
but our legislatures will be dissolv-
ing only in 1962 and those, who are
members in 1960 in the legislatures
on this provision of reservation of
seats, will continue up to 1960. That
assurance was given by the hon.
Home Minister in the other House
(Intervuptions), but again and again
Members have raised this issue. Now,
that does not arise till 1962.
However, this guestion iz engaging
the attention of the Government
because we do feel that the weaker
sections have not becoms strong
enough to stand on their own legs.
But the assessment has to be made
and we arve doing that from all
sources. You have the reports befave
you which tell you that the weaker
sections remain the weaker sectioas.
The weaker sections may need ze-
servations and safeguards for soms
more time. That will be engaging the
attention of the Government. We
shall take a decision when the time
comes. The urgency is not today.
The problems are there and the ur-
gency will arise in a year or two.
Then if the Government comes to &
decision after all the data laid
before it that it is necessary to give
an extension time for the scheduled
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castes and the scheduled tribes for
reservation in the legislatures, then
a bill will be drafted and that bill
will ‘be presented to this House and
the other House. Then the hon.
Members will be able to speak
freely and give their opinion. I say
personally for myself that the rate
at which the weaker sections are
progressing is not fast enough. We
do not want to hide anything but
then not money alone, not the policy
which we have followed taking
the inspiration from the
Father of the Nation and Iaid
down in our Constitution and living
up to the best of our ability on the
Governmental .level, can solve the
problems of the weaker sections of
people unless there is an approach
of the human heart and unless it is
tackled on an individual level.

It was said here that unless this
subject is tackled on an individual
level and unless we make a yard-
stick to measure individuals whe
live in our soeiety as to how far
they are prepared to go then alone
we can, with some confidence, come
here and say that our policy has.
yvielded results and that the money
spent has borme fruit. But until then
let us all put our shoulders together
as the hon. lady Member pointed out
that if certain weakness in the weak-
er section itself have to be put right
then ot ug do so. Let us Dbulld
hastels. Lat ws Bave housing
colonies in which all types of Hari-
jans—and not anly all types of Hari-
jans, but aon-scheduled castes . alw
—aill be represented to partieipate
in the schemes so that amelioration
of the scheduled castes and the
scheduled tribes can be achieved in
a time limit that we would lke to
envisage but we cannet envisage
because of this human faector that
stands in our way. I do not appreciate
the manner in which,—I shall not say
that criticism was laid at the. Caste
Hindus. It iz  there. It  Thas
come down from centuries. What are

we going to do? It is for each one to
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search his heart. It is for the Sche-
duled Castes themselves to search
their hearts. But, we at least with a
conviction say that we have made it
our policy and we are doing our bit
‘as much as we can for these people.
The sooner untouchability goes and
the sooner the Scheduled Castes and
the Scheduled Tribes come up to the
level of civilisation or social growth
or strata that we envisage, the better
for us.

With these short comments on the
debate, I now would urge on the hon.
Mover to withdraw his Resolution.
He knows the mind of the Govern-
ment. He knows the urgency of the
task. It is not he alone who feels the
urgency. We also feel the urgency.
‘We shall examine the issue and do
justice to the nation.

Mr. Deputy-Speaker: May I know
the reaction of the hon. Member?
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Mr. Deputy-Speaker: The Resolu-

tion is also withdrawn.

The amendment u'ms, by leave,
withdrawn.

The Resclution was, by leave, with-

e
Cthaadebnn " e G - drawn.

RESOLUTION RE: RESETTLEMENT
OF EAST PAKISTAN DISPLACED
PERSONS

Mr. Deputy-Speaker: We have ome
minute for Shri Tangamani to move
his Resolution.

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, 1 beg to move:

“This House is of opinion that
a Committee of Members of both
the Houses be appointed to con-
sider all questions relating to the
rehabilitation of refugees from
East Pakistan with a view to for-
maulating a comprehensive plan
for their speedy resettlement in
gainful employment.”

Mr. Deputy-Speaker: Resolutiom

moved:

“This House is of opinion that
a Committee of Members of both
the Houses be appointed to
consider all questions relating to
«he rehabilitation of refugees
‘rom East Pakistan with a view to
formulating a comprehensive plan
for their speedy resettlement in
gainful employment.”

The hon. Member will continue next
day. ’

17.14 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock orn Monday, the
17th March, 1958.





